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Title: Need to ensure safety measure for minorities especially Hindus and Sikhs in Pakistan.
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MR. CHAIRMAN : Those who want to associate themselves, please send their names at the Table of the House.

SHRI BHARTRUHARI MAHTAB (CUTTACK): The same issue was there listed in the 'Zero Hour'. If I am allowed to speak;
then should I speak or should I speak later?

MR. CHAIRMAN: I will give you time after Shri Mulayam Singh Yadav.
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SHRI BHARTRUHARI MAHTAB : Mr. Chairman, Sir, Ifrah Siddiqui at a Youth Talent Festival, 2012, delivered an impassioned
speech on the subject of 'Rights of Minorities'. I quote:

"The fact is that there are no minority rights in Pakistan from Shantinagar to Gojra. The history of this land is
full of the murders of the minorities. In a country where sectarian terrorism consumed thousands of lives and
minorities have been forced to live in fear, Article 20 of the Constitution is nothing but hollow words."

Ifrah Siddiqui is a student of St. Anthony's High School of Lahore. Article 20, she referred to is in the Constitution of
Pakistan. She was expressing the plight of the minorities of Pakistan. Kidnappings, forcible conversions and marriages of
minor girls, ransacking of residences, robbing of commercial establishment and religious persecution continues unabated in
Pakistan. The State apparatus is either non-existent or a mute spectator. This opinion is voiced by an overwhelming
majority of Hindu pilgrims who entered India last Saturday which is day before. Slightly well of members are migrating to
Karachi or to Islamabad or even to Dubai with no let up in crimes against Hindus in Sindh, Baluchistan and other disturbed
areas. They are living in constant fear.

The Hindu community are also approaching Indian Mission for help. Unlike some Islamic countries where religious
minorities do not enjoy legal protection against discrimination, Pakistan does have equality law for people of different
faiths. In practice, however, Hindus and Christians have many grounds for complaint.

At the time of partition, the Hindus comprised 26 per cent of population including today's Bangladesh that was East
Pakistan. Now they are barely two per cent. Pakistan must protect the minority-Hindus. That is what we always ask for.

I urge upon the Government to impress upon Islamabad to provide adequate protection. There are news reports
which demonstrate that there is a disconnect between the Home Ministry and the Ministry of External Affairs. Even after
the intervention of the Pakistan Supreme Court, their Government is unable to act. The verdict of the fundamentalists is
being adhered to. It is high time that our Government should allow the migrant Hindus to come and settle in India.



Recently, I read in a newspaper that they have been told that the moment their visa term ends, they should go back to
Pakistan. That is not the way India should respond to this issue. Our frontiers should be opened to all Hindus who want to
come and settle here. This is the only place which can give them support, succour and security. That should be the
approach of our Government.

MR. CHAIRMAN: The following hon. Members associated themselves with the matter raised by Shri Bhartruhari Mahtab:
1. Shri P.L. Punia
2. Shri Shivkumar Udasi
3. Shri A.T. Nana Patil
4.  Shri C.R. Patil

5. Shri Devji M. Patel



